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O  R  D  E  R 

 

26.07.2019 - Heard learned counsel for the Appellant on the question of 

maintainability of the appeals u/s 421 of the Companies Act, 2013 against the 

order passed by the National Company Law Tribunal in view of the power vested 

in it [under Article 215 of the Constitution of India] and under the provision of 

the Contempt of the Courts Act, 1971. 

Order is reserved on the question of maintainability.       …contd. 
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Appellant is allowed to file short written submissions not more than three 

pages.  It will be open to the Appellant to enclose copy of relevant citations of 

Hon’ble Supreme Court. 

 

[Justice S. J. Mukhopadhaya] 
Chairperson 

 
 
 

 

        [Justice A. I. S. Cheema]
    Member (Judicial) 

 
 

                    [Kanthi Narahari] 

       Member (Technical) 
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